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st faframme it faema urfirertor
SrfergerT
BT, 24 1Y, 2014

st faframme sit faema rfrestor
( WA SHT ST T USRIt ) (Bear wynew ) faftrm, 2014

o, |, it fa faur, fafmam,6./89,/2014.—simn fafame iR fasmm e sifuf@m, 1999 (1999 &1 41) &t
uTetl 14 3R 26 % 9o ufed s eifufEm, 1938 (1938 14 ) i 4R 114 R Y&d Wil =1 J4NT hid gU, WIfehaom
o geedr Gfhfa & e wEet w3 & 9% Frefatea e s e, sl —

S 1

1. \fre el R —(1) 3 fafwm st fafame i famma wifteor (9ardra s safEr o1 gsteaon)
(J3at wemed) faftEm, 2014 weamd |

2. 3 fafam Tt TSI9a # 37 YhRE i 9@ & 99d B |
2. fafmm 2(®) ¥, @3 (ii) & =g, Ffataa we ffase faar wmar & saiq -
“ (i) THA-THE T AATHNT R Faw wufEr (Rerd de) e, 2011 o siarta aemaRetid weh HR e
HIAT (HregEt) "
AN 3
3. fafmm 11 & su-fam (1 )il ) & fog, Fefafaa so-fafem = giaenfua fean s 2 -

“(iii) 79 Su-faf@m =& Su-wel (i) iR (i) ¥ sfeafaa guil & =t o aita steen ek fafem 2 & g
(®) % 39-Te (i) AU 3T-T$ (iiTh) T 312 39-TS (vi) H feaiied T TR Yadeh ol shichet fTa gfeaet it
%I o | Ye et TR Yot & 39 ST o fefad w1

.. foetem, s1eae
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INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY
NOTIFICATION
Hyderabad, the 24th April, 2014

Insurance Regulatory and Development Authority (Registration of Indian Insurance Companies) (Sixth
Amendment) Regulations, 2014

F. No. IRDA/Reg./6/89/2014.—In exercise of the powers conferred by Section 114A of the Insurance Act,
1938 (4 of 1938) read with Sections 14 and 26 of the Insurance Regulatory and Development Authority Act,
1999 (41 of 1999), the Authority in consultation with the Insurance Advisory Committee, hereby makes the
following Regulations, namely :—

CHAPTER 1
1. Short title and commencement

(1) These Regualtions may be called the Insurance Regulatory and Development Authority
(Registration of Indian Insurance Companies) (Sixth Amendment), Regulations, 2014.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. In regulation 2(g), after clause (ii), the following clause is inserted namely:—

"(ii a) a Core Investment Company (CIC) as defined under Core Investment Companies (Reserve
Bank) Directions, 2011 as amended from time to time."

CHAPTER 3
3. For sub-regulation (1)(iii) of Regulation 11, the following sub-regulation is substituted:—

“(ii1) the quantum represented by that proportion of the paid up equity share capital to the total issued
equity capital of an Indian promoter company mentioned in sub-clause (i) or sub-clause (iia) or in sub-
clause (vi) of clause (g) of regulation 2 held or controlled by the category of persons mentioned in sub-
clauses (i) and (ii) of this sub regulation.”

T.S.VIJAYAN, Chairman
[ADVT. 11I/4/161/14/Exty.]
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